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| ibd . IN THE CENTRAL ADMINISTRATIVE TRIBUNAL , JAIPUR BENCH, JATIPUR

;o

,DAfrE -OF ORDER 2 zé $07.2001

. OA 445/2000 T ,
1s Bri j Bhusan Sharma son of Shri Panna Lal Sharms "
" Exe BEDMC, Village EDMC, Village Jeewad, Wedr
'| . Distriect Bharatpur. Resident of Dhandh Ki Haveli
! |  Near Topan Wala Kua, We:n.r, District Bharatpur '
(Rajasthan)o
/ - 2, | Poonam Sharma w/o Shr:. Bra. 3 Bhusan Sharm, res:.dent
a '~ of Dhandh Ki Haveli, Near Topan Wala Kua, Weir,
District Bharatpur (Ra jasthan) ¢
" \ . o _\_ N . ' . .
: - L seee Applicants
. \ ‘
\6 ' Versus
i, . Union of India through Secret.ary, Minlstry of
_ comunicatlons, Department of Posts, New Delhr;;
,2'.' 1. Ch:Lef Post Master for Rajasthan, Ja.lpur.
3. _ supermtendent of Post Off.lces, Dholpur D:Lv:i.smn,
: Dholpur,: : ‘
4, ; Ra jesh Singh, presently work,mg as B.D, M.C.,
A . Jeewad, 'I\ah31l Weir, D:Lstr:z.ct Bharatpur. ‘
?j“ I . | T . esse Respondents.
- | ‘ . ' : ’ R ‘ ! g
NG | ' ' ‘
¥4 . Mr, Jinesh Jam, Counsel for the appl.lcant. N
~h‘ - - Mr. N.Cs Goval, Counsel for respondents no, 1 to 3 :
4 - None £or respondent nog 4 _ '
CORAM
-‘—“m‘ ) 7
Hon'ble Mry S.Ki Agarwal, Member (Judicial) \

o . QRDER
»  'PER HON'BLE MR, S.Ke AGARWAL, MEMSER (JUDICIAL)

.In this Original Applicatlon filed u/s 19 of the
 Administrative Tribunal's aAct, applicant makes a prayer !
to quash and set aside .the appo.mtment given to reSpondent
nos 4 as E.D, M.C.. Jeewad and to direct the respondents )
to consider appllcant no, 2 for appointment on. conmassionate '
ground or to provide the same/similar suitable alternat::.vre
: /ap}po:.ntment to appllcant noe 1. ‘ ' '

, ~



24 ~ Respondent.s nos 1 to 3 and Respondent no. 4 have filed
separate r:epl:n.es and eppllcant has filed re 301nder to the
reply which is on- remrd ‘

35 | - Heard the learned counsel for the parties and also
pe.ruSed the w}nle records ‘

4.“* 1' As per mstructlons dated 4.8, 80, issued by the DG P&T,
«the compassionate appointment can be considered for one of xx
the dependant ef E.D. pfficial , who dies whlle in serwvice
leaving the fam:s.ly in indigent circumstances subject to
condit:l.ons appla.cable to regular employees who “dies while -
@' in sex_-vice or retire on . invalid pensiony;’ It :.slclear in the
ziggfs’f:ructions that such employment to the dependant should
be given only in hard and-exceptiqnal circumstancesy

| 5., | Admittedly, appl.;.cant no. 1 who was working as EDMC,
o Jeej A wie.fy 2751041970 had lost his. eys becuase one shri
o 'Rajesh KumRr son of Shri Mangi Lal Gulparia, resident.of
. Ghantari, Tehsil Weir threw acid in the eyes of app].lcant )
. noy 1 on 2111 51988 and applicant was removed to General
HosPJ.tal Bharatpur and SMS Hospital, Jaipur but appllcant

2 SRS no; 1 completely lost the v:.sion of both the eyes. On
. /';," perusal of the reply, :Elled by the - respondentﬁs, it appears
- - that applicant, Shri Brij Bhusan Shartra has resigned on '
L#‘ - ~Athe post and on “his. resignatlon, reSpondent Depattment ;
\‘ﬁ : appo.mted respondent nos 4, Shri Rajesh Kumer as E.DQM.C.*;{

Jeewad, Tehsil Weir, D;Lstr;.ct’ Bharatpur, As appl:.cant no

1 was not retired from ser.v:.ce after medical de-categorz.sation
therefore, the case of the eppllcant does not come with.:.n
the purview of rule for consideration for appo::.ntrrent on
‘conpass:.onate grounds as applicant himself Aas res.:x,gned
:Erom the post. H.'LS prayer for altemate employment is also
not accord:mg to rules, therefore no directlon in thn.s regard
can be giveny - - !

/ S ) - " . . - : —'%‘.3/-



‘65 . The 1earned counsel for .the applicants ‘submits that
the cﬁrcumstances under Whlch appllcant resigned my be
- ' A taken»lnto consideration and direction to respondents may
] be given for appointment to appllcant no, 1 on combassionate
grounds or in the alternative for alternate appointment to
appl:.cant oy 2, I gave. thoughtful consideration to the
contentﬁon of learned counsel for the applicants and anlnot
inclined to accept the. contention of learned counsel for
“the applicants as according to instructicns, issued by the
. DG P&‘I‘ from time to ta.me, ‘neither appl:.cant no. -1 is entitled
. to be considered for app01ntment on conmassxonate ground
nor any direction can be given & to re3pondents for provn.dmg
an altemate employment to. appl:n.cant no' 2‘.* '

7? | As eppliéaht himself has resigned from the post of
OD.MWC‘Q Jeewad when he has lost his ' eyes due to throwing
of ac;d by Shri Ragesh Kumar, thereﬁore on the basis of facts

;1" - .and c1rcumstances of this case, I do not find any merit in

/ ’ . the’ prayer of the appllcants and thls oA is devomd of any

ijerlt‘ and is liable to " " ~be dismissed,

8s . ‘I, therefore, dismiss this OA with no order as to

‘74 : . ' . o . - 1 (8.K¢ AGARVWAL ),
- ‘ o - - - . MEMBER (J)




